
Cl.lli TR AL ADH:O:..q .lSTRAT I'i/E, TR .I BUN .AL 
JODH?1R BE;NCHt JODHPUR .• 

0 .A • N G • 131/19 97 • 

with 

H.A. No. 65/1997. 

ved Prakash lYJ.ahajan son of Shri Butamal Agar-v1al, 
Retired Booking s.upervisor Northern Railway Churu 
(Rajasthan), Resident of House No. 135 I1uk.erjee 
Nagar, Sriganganagar(Rajasthan) 

APPLICANT ••• 

VERSUS 

1. Union of India, through General I'"lanager, Northern 
Raih1aY Headquarters Office, Baroda House, New Delhi 

2. Divisional Railway Manager Northern Railway, 
Divisional Office, Bikaner. 

3. Divisional Persermel :Officer, Northern RO.ilway, 
Bikaner. 

4. S;enior .Divisional Comnercial l"lanager, Divismonal 
Office, Northern Railway, Bil<aner. 

RESPONDENTS 

Nr. Bharat s ingh, ceunsel for the Applicant. 
rvir. Salil Trivedi, counsel for the Respondents. 

••• 

H:Jn'ble I1r. Justice, B.S. Raikote, Vice Chairman. 
Hon• ble Iv.Ir. Gopal S-ingh, Administrative Ivt:!rnber. 

lli~ 
(per Hon• ble I'1r. GOJ?al Singh) 

In this application under Section 19 of the 

Administrative Tri:Bunals Act, 1985, applicant Ved 

P r:·akash Hahaj an has prayed for a direction to the 

respondents to refund the amount of R$" ·49, 400 to 

the applicant, treating the respondents letter dated 

06.06.1994 as void and illegal and alsG to quash 

the order dated 06 .06 .199 4. The applicant has also 
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prayed for a direction t() the respondents to pay 

interest at the rate of 12~ per annum on the with-

held amount. 

2 • Ap.l}licant• s case is that he vvas apj_) ointed 

as Booking Clerk in the Northern Railvmy at Bikaner 

on 08.01.1954 and he to0k voluntary retirement w.e.f. 

08.04.1987. The respondents department \vithout 

affording any opportunity to the ap.l}licant deducU!.d. 

an am0unt of Rs.29,40u. from the Death cum Retirement 

Gratuity G>f the applicant. The a.t)plicant had earlier· 

a;;;proached this Tribunal vide OA No. 368/1990 and the 

same vJaa decided on 28.08.1993, in corrpliance to which 

the applicant submitted a representation dated 13.03.93 

which was rejected by the respondents del;)artment vide 

order dated 06 .06 .1994(Annexure A-1) • Conten\;Jt 

Petition No. 45/1994 filed by the applicant v-ms 

disposed on 07.07.199 4 on the ground that the represen-

tation filed by the a~plicant had been decided vide 

res.i?ondents !tlrder dated 06.06.1994. This order dated 

06 .Q6 .1994 has been challenged by the applicant in the 

present application. 

3. In the counter, it has been stated by the 

L'espondents that the application is hQpelessly barred 

by time and is liable to be dismiised on that count 

alone. It has also been pointed out by the respondents 

that during ins;>ection on 14 .Q5 .1984, tickets v1orth 

R s .29, 400 were found misoinr::J from stock during the 

\vork:ing .l,)e.:c1. oo of the apylicant, ace .)rdingly:, a 

debit was ra~sed a'=:lalnst the applicant for Rs.29, 400:-' 

It is alsG pointed out by the respondents that the 
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applicant ;d:id hat L the p1:ovisions of Para 22 7 

(B,C and ~) of Indian Railway Comnercial rv.Janual 

volurro-I and is resjo)Onsible for the shortage of 

tickets amounting toRs .2 9, 400. This amount has 

been recovered from the final dues of the applicant 

and the sane is ip order. It has therefore been 

prayed by the respondents that the applicant has 

no claj_m and the application is liable to be dismissed. 

4. we have heard the learned counsel far the 

parties and perused the records of the case carefully. 

5. It is a fact that the amount of Rs .2 9, 400 

has been deducted from Death cum Retirement Gratuity 

of the applicant without affording him any opportunity 

for representation. The respondents have heai!ily 

relied on Para, 227(B 1Cand E.) of Indian RaihvaY 

Con-.nercial IVlanual Volurre-I in holding the a.;>plicant 

responsible for the loss Gf tickets. The applicant 

on the other hand, has relied on Para 229 of the 

Indian Railvway Comr.ercial volurre-I, in support of his 

c:mtention that the RailvJaY administrati-Xl cannot 

recover this amount from the DQzG of the ap.plicant. 

~~e consider it appropriate to re,.;roduce below Para 

22.7 and Para 229 of Indian Railway Cornmercial IvJanual 

Vol uwe-I : -

11 221 ~Receipt and examination of passenger card 
tickets and money value books - \a) ~>Jhen fres 
stocks of _passenc;,rer ticke·ts, whether card or 
paper and money value books arc received, they 
should be carefully examined, counted .and 
conpared by the ~tat.1.. on r-:·aster with the entr ie 
in the supl?lY advice, \-Jhich will De received i 
duplicate alGng with the tickets. The partLi·,. 
culars appearing in the supply advice will be 
CO.c)ied out in the "Supplied" colunn of the 
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station copy of the indent. ·rhe fares 
orinted on the tickets must be checked with 
the distance tables and fare lists furnished 
by the Chief ComlLtercial Su.Jerintenctent. Dupl~. 
cate tickets and tickets incorrectly printed 
i.e. \vith '.Nrong fare, distance, route, colour, 
nurrber etc., and money value beoks i.·;rongly 
_LJrinted should be se.t.Jarately entered on both 
co.r;:;ies of the supply advice specifying the 
irregularities. One co;;;y of the supply advice 
together ~vith the irregular tickets, or money 
value books wrongly printed will be returned 
with in 48 hours and one copy will be returned 
'ivithin 45 days to the supplying officer under 
advice to the Traffic Accounts Office. A 
spe.cimen of supply advise for tickets appears 
at Appendix H/B. The f oL·1r1 of supply advice 

for money valR:e books including excess fare 
t~ickets will be prescribed by individual 

railwaY administrations. If seals of the 
packages are broken, the tickets sho.:::>Uld be 
thoroughly checked and both the coples should 
be returned to the press vJithin 48 hours. 

(b) vJhen any tickets are missing, their 
con~aencing and closing numbers, ll!cluding 
their total namber must be recorded on both 
CO.f>ies of the supply advice and also i;~medi..._ 
ately reported by win-:: to the su~_ply ing office 
.Stat ion Master of the destination iTenti :Jned in 
the tickets the Traffic ACcounts Office and th 
D ivi'si::)[1al comHercial ,s, u~er intendent followed 
by a registered letter. On recei~t of this 
wire, the DJ.visLmal office should ar.~..anye for 
notifying the loss through raihmy gazette 
warn.mg the staff to guard against the frau­
dulent use of missing tickets. The destinatio 
Stat.ions Haster. should be on the look-Gut 
for the tickets in his daily collections and 
to procure the address of any pers0n who nay 
be found in possess ion .Jf one 0r more tickets. 
~- uch persons should be questioned and asked to 

state hOI..v they camein possession of the tickets 

Sh8uld the supplying officer find tha 
a mistake had been made in his ofl: ice when des­
patching the tickets, he should advise the 
issuing Stati.Jn Ivlaster, who will in turn advise 
all concerned to vJhOut he communicated the loss, 
so that lo~Dk-out for the tickets may be dis­
continued and notification in the railway gaze­
tte may be cancelled or withdra1r-vn. NiSJ?rinted, 
irregular or duplicate tickets if found in the 
fresh supply must be returned to the printing 
press duly enteFed on a prescribed form. 

(c) The Station IVaster must record in the 
tlcket stock book, particulars of the gazette 
notification in v1hich the los::; of tickets is 
notified or of the advice received from the 
SU;>plying of±:icer tr·-:ating the tickets as n·:>n­
issued, as the case n1ay be, and q~ote the scrne 
the daily tre: ins cash-cuin-s ururnm;:y book and 
passengers classification in SU.f...JL.J.Jrt of short 
accountal of tickets. 
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(d) The blank paper tickets and .J·ther money 
value }rooks should be examined and counted, and 
a certificate to the effect that the book was 
examined and found correct should be recorded 
by the ::itat:Lon Haste.L· under his dated signature 
on the record foil of the form bearing the 
opening nuiTiber. This certificate should ~ 
looked for by the Traffic/C·.Jtwtercial Inspector::: 
and Inspectors of Station ACC·.Junts at the tinB 
of inspection. 

In the case of card tickets, the staff 
after counting them should afiix their dated 
initials on the back of the ticket bea1: ing the 
highest nurnbe.r:: in edch bundle in token of havir 
checked and counted the tickets. 

(e) Before signing the recei[.)t, the Station 
fJlaster should ensure that every ticket has b2er 
examined as regards its class and progress lVe 
number. The examination and count of tickets 
after receipts, must be conpleted v.rithin 45 da~ 

229. Deficiency or loss of a ticket - If 
'S"Ubsequent to the ackn:Jv-;ledgenent of the c:Jrre< 
receipt of the sUp.tJlY of tickets, any deficien( 
or loss of tickets is noticed, the Station 
Master should tal<.e action according to the 
instructions conta1.ned in para 22 7 (b) • An 
enquiry will be made to det.·ermine the cause of 
loss and in case it is established that the 
ticket in question vJas actually sold am the 
m.Jney l.Jst to the railway the amount of loss 
vJill be recovered from the raihvay servant ael' 
res.L.Jonsible~ in addition to any otheL· disci,._oli 
nary actio;.l as may be considered necessary 
according to the rrer its of each case. If, 
however, the result of the enquiry shows that 
the ticket was not actually sold and the value 
thereof \vas not actually lost, such disci~lina 
action as way be considered necessary accordin 
to the rrerits of each case will be taken again 
the staff res.J:)onsible. 

On receipt of intimation regarding loss 
tickets, the Traffic Accounts Officer vJill rai 
debit for the value of such tickets. The debi 
will, however, be withdra-vm if the enquiries 
made by the Traffic(Comrrercial) Department 
reveal that the tickets in question \vere · 
actually not sold." 

Para 227 prescribes the course of activn t:) be 

taken when the tickets are found missing. But Hhen 

some deficiency or less of tickets is det:6cted after 

acknowledgement of the correct recelpt of supply of 

ticke·ts, para 22.9 comes into play. Para 22.9 prescribe~ 

that an enquiry will be conducted to determine the 

cause of loss and. in case it is established that the 
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ticket in question \-vae actually sold and the money 

lost to the Raih1ay, the amount of loss will be 

recovered from the Railway servant held resJ?onsible. 

It further provides that if, however, the result of the 

enquiry sh-ows that the ticket rJas nat actually sold 

and the value theteof was not actually lest, such 

disciplinary action as ma:z be considered necessary 

accordingly to the mer its of each case will be taken 

against the staff responsible. Para 229 also provides 

that on receipt of intimation regarding loss of tickets 

the traffic accounts office will raise debit for the 

value of such tickets, and the debit will, however, 

be withdrawn if enquiries made by the Traffic 

(Corrunercia~, Department, revealed that the tickets in 

question vvere actually not sold,. Since no enquiry 

has been conducted into the loss -of tickets and it 

has not been prOV'ed therein that the lost tickets ~vere 

sold, in our oL.J inion, the debit raised against the 

applicant should have been withdravm immediately. 

In the circumstances, we are of the v ierJ, that the 

amount of Rs. 29,400 ,.should l::e refunded to the apylican 

alongwith the interest. 

6. The applicant has al;:,O filed MAN o. 65/1997 

for condonatLon of delay in filing this applLcation. 

It has been p0inted out by the applicant that the 

C ;;:>nterll_i;Jt .l?etL tion filed by the applicant was dis ntissed 

on 07.07.1994, and thereafter he fell. sick and could 

nat agitate the matter further. ~-Jhen he became fit 

he submitted a representation dated 05.01.1996 through 

vJhich he demanded relevant docurrents on the )i)asis of 

vJhich letter dated 06.06.1994 \vas issued, :but to no 

avail. He has also iJroduced a Doctor Certificate 
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fer the period from January 1994 to 15th Mat:ch 1996. 

AS has been pointed out above, the respondents departmer 

should have refunded the amount deducted fr:om the DCRG 

of the applicant in terms of :Para 229 of Indian RailwaY 

Comuercial Nanual volurre-I irrmr:::diatelY thereafter as 

sale of tickets was not proved. In the circumstances, 

accepting the cause shQwn, ~ve condone the delaY in 

submitting this O.A. Accordingly, vJe pass the order 

as under :-

tt The OA is allowed. The respondents are 
dit·ected t& refund the amount of Rs .29, 4CJU 
deducted from the Death Cum Retirenent 
Gratui:ty of the applico_nt within a per icC:l of 
3 ntonths from the date of receipt of a copy 
of this ordeL" along\vith interest at the rate 
of 121~ per annum c Ortl;.::> 01ind ing annually from 
the date of retirement of the apl.)licc.nt to 
the date of actual layrnent. rv~ also all o-wed 
N .:.> costs •11 

( G~tft;f= 
Adrnn • He mbe r: 

( JUbT ICE: B .0 .. RA.lKOTE ) 
Vice Chair: man 
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